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*564. Shri Deoffam: Will the Minis­
ter of Home Alfairs be pleased to refer 
to the reply given to starred question 
No. 1448 on the 21st December, 1954 
and state:

(a) the total amount actually sanc­
tioned by the Central Government for 
the welfare schemes for the Schedul­
ed Castes and Scheduled Tribes for 
the year 1954-55 to the Bihar State;

(b) the nature of the main schem­
es on which the amount is proposed 
to be spent; and

(c) the amount already spent on 
different schemes?

The Deputy Minister of Home 
AfTain (Shri Datar): (a) to (c). A 
statement is laid on the Table of the 
House. [See Appendix III, annexure 
No. 53].

Shri Thimmaiah; May I know what 
is the total amount of lapse during 
the years 1953-54 and 1954-55 and 
the reasons for the lapse?

Shri Datar: So far as the first part 
of the question is concerned I ask 
for notice. So far as the latter part 
is concerned, the year 1954-55 has 
yet to go.
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*566. Shri M. L. Agrawal: Will the 
Minister of Home AIM n be pleased
t6 stAte:

(a) how far the work of t|ie States 
Reorganisation Commission has pro­
gressed; and

(b) whether the Commission has 
submitted any interim report?

The Deputy Minister of Home 
Affair$ (Shri Datar): (a) I would
invite the attention of the hon. Mem­
ber to t^e Statement I just laid on 
the Table of the House in reply to 
part (a) of the earlier question No. 
561. [See Appendix III, annexure 
No. 52].

(b) No.

Shri M. L. Agrawal: Will the hon. 
Deputy Minister give an assurance 
that no action would be taken on the 
recommendations of the Conunission 
without obtaining and giving due 
weight and consideration to the views 
thereon of this House and of the 
States concerned and affected by their 
recommendations ?

Mr. Chairman: Will those recom­
mendations be laid before the Parlia­
ment; that is what he wants to know.

Shri Datar: I can point out that no 
final action will be taken before the 
matter has been considered and re­
solved by the two Houses.
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Commission was appointed and this 
announcement was made, it was 
stated that they should submit the 
report by the end of 195S; but in the




